IN THE CEMTRAL ADMINISTRATIVE TRIRBUNAL

JATPUR BENCH, JAIFPUR

5Bt

aivur, 217 Novenmbyer, 2005
CRIGINAL APPLICATION HO. 28£/2005

CORAM

J Rt

ON"BLE MR. M.L. CHAUHAN, MEMBER (JUDICTIAL)

3.K. Mathur son of Shri R.3. Mathur aged about 41 yesars
resident of 130 Ciwvil Lines, Station Road, Kota
leja' hanj . PFresently working ag  Assistant Engineer
{Ciwvily, Decli, CPWD, Central Sub Division-II, District
Tonk.

<. oeApplicant

By Advocate : Mr. P.F. Mathur

Varaus

1 Union of India through ie S? retary bo Lhe Government
India, Ministry of Urban develropment, Nriman

Of
Bhawan, New [Dalhi.

3]

The Directoarate Seneral Central Public Works
Departmant, MNirman Bhawan, New Delhi.

e Respondents

By Advocate 1 Mr. Kunal Rawat



ORDER (ORAL)

The applicant has filed this OA thereby praying for the

following reliefs:-

fa) gquash and set aside the transfer order dated
4.4.2005 qgua the applicant {Annexure AS1)

(b) Direct the respondents to retain the applicant at

3 present place of posting i.e. at Decli, District

Any other order or direction, which this Hon’ble
Tribunal deem £it in the facts and circumstances of
the case may also be allowed in favour of the

applicant.

2. The facts of the case are that the applicant alongwith
25 persons were transferred vide office order No. 54/2005
dated 1/4 April, 2005. Against this order, some of the

persons named therein filed OAs before the Principal Bench
and the Principal Bench stayed the operation of the
impugnead order clatend 01/4 April, 2005, However,
subsegquently the said order was modified and confined to
the applicant before the Principal Bench in OA No. 790/2005
and other QAs. Pursuant to modification of stay order by

Principal Bench, since the applicant was not party in anv

. !T
,»-—r,

one of the O©As, the applicant filed this QA and this

Trilbunal wide order dated 27.06.2005 staverd the opsration

ol

of the impugned order so far as 1t pertaing  to  th

il

applicant. However, subsequently, the said stay order was
not extended vide order dated 04.10.2005 when 1t was
brought to the notice of this Tribunal that the Principal
Bench had dismissed the OA No. 790/2005 and other five
matters.

3 Tearned counsel for the applicant submits that he is

~

not pressing this OA on merits now and he will be satisfied

&az if the cirections 1is given to the appropriate authority to



antertain his re ntation dated 12.04.,2005 (Annexure

;

A/LE)  and pass appropriate orcder ragarding the personal
difficulties which the applicant will be facing on account

—

hig transfer wvide impugned order.

4 In view of what has been stated abowe, I am of fthe

view thalbt ends of Jjustice will be met 1f the direction is

givan to the respondents to decide the representatinn sdated

13.04.2005 {Annexure A/15). Accordingly, the respondant No.

2z e directed to conslder the representation of the
applicant dated  13.04.20005 {Annexure  A/15) and  pass
' appropriate order within a period of cons2 month from the

date of receipt of a copy of thig ocrder.
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the CA is disposed of with no

order as to cosis.
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